CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

Commercial Complex(BDA),

Indira Nagar,
Bangalore-560 038,

ON WEDNESDAY. THE 16TH DAY OF JULY'86,
PRESENI

THE HON'BLE MEMBER (JUDICIAL) ¢ SHRI CH.RAMAKRISHNA RAO
THE HON'BLE MEMBER(ADMINISTRATIVE): SHRI L.H.A.REGO

IN APPLICATION NO,843/86(T)
(W,P,No,29584/81)

Shri H.V.,Anand,

Sr.Stenographer,

Indian Institute of Management,

33, Langford Road,

Bangalore,27. . +»s Applicant.

Versus

l, The Indian Inst@ite of Management,
33, Langford Road,
Bangalore.560 027,

2, The Union of India
(rep. by Secretary),
Min, of Education,
New Delhi,3, e Respondents,

QRDER

In the above said application this Tribunal has
passed the following order:- '

*Shri K.Sridhar, Advocate, present for Shri H.S.
Jois, counsel for applicant, Shri S.S,Ramdas,
advocate present for Shri S,G,Sunderswamy, coun-

sel for lst repondent and Shri M,Basavaraju ,

counsel for 2nd respondent present,

‘Both parties are agreed that no notifi-

cation has been issued U/s 14(2) of the Adminis-
trative Tribunals Act, 1985, so'as to attract the
jurisdicetion of the Centrai Administrative Trie=
bunal over the Indian Instiitute of Management,

the lst respondent herein, Since the prayer in

the W,P, is to declare the Memo dated 15,7.80 and
also subsequent memos issued by the lst respon-

dent a@s illegal and arbitrary, such a notification
is a sine gua non for entertaining the Writ Petition
transferred by the High Court, to this Bench of the
- Tribunal, We therefore direct the Registrar to take
steps to retransfer this W,P, to the High Court
addressing its Registrar suitably in the matter,

: : ke
Given under my hand and, seal{ of this Tribunal

’H“i——_““‘4giaf

REGISTRAR,
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Writ Petition No ;'5‘\9‘5"5»55"(;/5'1 on the file of Hon'ble
High Court of Karnataka, Bangalore, transferred to this Tribunal
under Section 29 of the Administrative Tribunals Act,1985, and

registered in this Tribunal as Application No ~J€Q = /EC:‘is
posted before the Bench on éfé 7 é?é) for fixing the

date for final hearing. ﬁgy@déﬁ/g M‘M-[@“Hwéﬂé? Cowgrﬁ,\'

2, You are directed to appear on the aforesaid date at 10.30 AM

failing which further proceedings will be held in your absence.

By order of the Tribunal. C)

NP VY

(COURT OFFICER)
zh

L



Copy to :=

1% Shri H. S. Jois, Advocate,
150/36, National High School Road,
Visveswarapuram, Bangalore = 560_004

2, Shri, $.G. Sunderswamy, Adbocate,
Keshava Nivas, No, 24, I Main Road,
Gandhi Nagar, Bangalore = 560 009

3. Shri M. Basavaraju,
Central Govt Standing Counsel,
High Court Building,
Bangalore = 560 001
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALCRE BENCH

COVMMERCIAL COMPLEX(BDA)
INDIRANAGAR
BANGALCRE - 560 038

WEDNESDAY, THE 16TH COF JULY, 1986

PRESENT

THE HON'BLE MEMBER(JUDICIAL) SHRI CH. EA?AKRICHWA RAD

THE HON'BLE MEHBER,ADMINISTEATIVE 3 -SHRL L H ﬁ, REGO

IN

H.,V. Anand, Senior Stenographer,
Indian Institute of Management,
33, Langford Road

Bangalore - 560 057 : Applicant
VERSUS

1% The Indian Institute of Management, g;-\bb \‘
33, Langford Road, ! Qf&
Bangalore = 560 027 \ Qg\
(represented by its Director) i

2% The Union of India, .
(represented by its Secretary, Ministry A\
of Education, New Delhi=3) : Respondents N ) &

e R B _E R

In the above Application this Tribunal has passed the «5\
following Ordersi- A5

®Shri K.Sridhar, Advocate, present for Shri H.S. Jois,
Counself for applicant, Shri S$,5. Ramdas, Advocate present for
Shri S.G.Sunderswamy, Counsel for lst respondent and Shri
M.Basavaraju, Counsel for 2nd respondent present,

Both partles are agreed that no notification has been issued
U/s 14(2) of the Administrative Tribunals Act, 1986, so as to
attract the jurisdicbion of the Central ﬁdmlnlstratlve Tribunal over
the Indian Institute of *bnagement the lst xmpmmr respondent
erein, Since the praver in the W P, is to declare the Memo
Yted 15-7=80 and also subsequent memos issued by the lst respondent
@ ¢llegal and arbitrary, such a notification is a sine quo non
fv entertalnlng the writ petition transferred by the High Court,
Othis Bench of the Tribunal, We therefore, direct the Registrar
Ovake steps to retransfer this W,P to the High Court addressing
1t3w901stzar suitably in the matter™,

biven under my hand and the seal of this Trlyunal, this

OlStiay of August, 1986
*LJ/ ﬁ({g{B
REG Isrlw
J \'L \
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IN THE CENTRAL ADMINISTRATIVY E
TRIBUNAL ADDITIONAIL, BENCK,

ORDER SHEET
Application No. SG3 of 198 &

Applicant C L. P 2988 |

Respondent

Advocate for Applicant Advocate for Respondent
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No. HCE. 358/85. High Court of Karnataka,

Bangalore,
Dated :
CERTIFICATE

, ~. )
Certified that the writ petition Noj::)g\‘\;[/{lik
filed by Shri...... \” \‘\}'“MQ\“\C&‘ .........................

in this High Court, shall stand transferred to the Central

Administrative .Tribuna, Bangalore 0111“‘\"93_‘9,% per

. Section 29 of‘the Administrative Tribunals Act 1985.
N

O/ Q ff atr Wy
p = u o :I ) =

(VAIJANATHAPPA)

- . 1V Deputy Registrar.




